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TIransfer of Officzrs in the Enforce-
ment Directorat:

~ *171. SHRI SHIVDAYAL SINGH
CHAURAS:A: Will the Minister of
FINANCE be pleasad to gtate:

(a) whe:her it is a fact that some
Gazettad Officars in  Class 1 and
Class II baioaging to the Enforcement
Directorate ccntiaue to remain posted
at tha same station for aver 8 years
in spite of Government’s clear-cut in-
structiong against such long postings
of such officers at ons station;

(b) if so, what are the reasous
therazfor; and

(¢) what action Government pro-
pose to take to ensure strict com-
pliance of their instructions in this
regard?

THE MINISTER OF FINANCE
AND REVENUE AND BRANKING
(SHRI H. M. PATEL): (a) There are
no stauding orders fixing any station
tenure for officers of the Enforcement
Direcworata,  Of late, the question of
having suzh a limit has bzen under
the consideration of Government,

On date, out of a strength of 52
Clasg I officers gnd 34 Class II officers,
4 Clzss I ang 8 Class II officers have
been at one stition for more than 8
years in the Directorate of Enforce-
ment,

(b) The officers have not been
transfer-ed frequently from their
stations of postings for the following
reasons;

(i) Th2 Dira2ctorate of Enforce.
m=nt is a sma'l organisation largely
manned at senior leve's (Group ‘A’
offices-~Class ) by deputationists
wha teve~t to th2ir parent depart-
ments at tha end of their tenure and
the continuity of administration can
be maintained cnly through limited
rotativnal transfer of denartmental
officers;

(ii) Personal and domestic diffi-
cultieg and orob'emg of the officers
most of whomn had been recruited
&t a Jower level;
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(iii) The need for economy in
Go/ernmant expeaditure.

(c) Transfars of officers of the
Dir:ctorae of Enforcement wao have
stayed at th: sume statioa ter loag
periods are b:ing effzcted ia a phasad
manner so as to ciuse minimum dis-
loca.ion to governmeat wo.k.

Merger of D.A. with pay of the
Centrai Government employees

*172. DR. V. P. DUTT:
SHRI HARSH DEO
MALAVIYA:
SHRI NRIPATI RANJAN
CHOUDHURY:

W1l the Minister of FINANCE
be pleased to state:

(a) whether there is any proposal
under Government’s consileration to
merge a part of the D. A, being given
to the Central Governirent emp.oyees,
with their basic pay;

(b) if so, what are the details

thereof; and

(¢) by whan a fina! decision g likely
to be taken in the matter?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢) The ques-
tion of merger of the dearness allow.
ancz sanction=2d to the Ce~.tral Gov-
ernment employees to cover the index
average of 272 points was raiszd by
the Staff sidz of the National Council
(JCM) in its ordinary mesting held
on 26th[27th August, 1977. As decided
in that meeting, the iten has been
remitted to a Committee of the Natio-
nal Council for concideration. The
report of the Committee is awaited.

Economic prices of mica for export
*173. SHRT JAGJIT SINGH
ANAND:
SHRI INDRADEEP SINHA:

Will the Min‘ster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleaseq tq state:

(a) whether Government are aware
that strategic and high value varieties



